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ORD ER (Oral) 

This matter is taken up in Single Bench in terms of Appendix VIII of Ru1eJ154  of 

CAT Rules of Practice, as no complicated question of law is involved, and with the 

consent of both sides. 

Heard both. 

The applicant is aggrieved as his prayer for compassionate allowancp being 

forward tb by the Assistant Director of Postal Services on 19.05.2015 (Annexur A-b) 

was examined by Superintendent of RMS "H" Division and rejected without ad;igning 

any reason. His Disciplinary Authority was Sr. Superintendent of RMS "H" Diviion as 

would be evident from the removal order issUed on 01.06.2005. Therefore the prayer 

was not examined by the Disciplinary Authority as the law requires. It was rejectd by a 

lower authority not competent to consider the prayer. 

4. 	The applicant has preferred an appeal before the Chief Postmaster theneral 
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which has also not been disposed of till date. The exact reason for not anting 

compassionate allowance to the applicant is not apparent from the material on reOord. 

5. 	In such view of the matter, the order dated 18/19.02.2016 rejecting thE prayer 

by a cryptic, non-speaking order is quashed. The matter is remanded back to the 

Disciplinary Authority to consider the representation seeking compassionate allcjNance, 

in accordance with law, and to pass a reasoned and speaking order within a perod of 2. 

months from the date of communication of this order. 
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It is made clear that I have not expressed any opinion on merits of this 

All points are kept open for consideration by the respondent authorities. 

OA is accordingly disposed of. No costs. 

(BidishaBahjee) 
Member (J) 


